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FINAL ORDER No.40668/2023 

 

JUSTICE DILIP GUPTA 

 

The issue involved in this appeal is identical to the issue involved 

in Appeal Nos. ST/40414/2014 and ST/40415/2014.   
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2. For the reasons stated in the order of date in Appeal 

Nos.ST/40414/2014 and ST/40415/2014, the impugned order dt. 

07.08.2014 is set aside. The appeal is allowed with consequential relief.  

(dictated and pronounced in court) 

 

 

(JUSTICE DILIP GUPTA) 

      PRESIDENT 

 

 

(VASA SESHAGIRI RAO)                          

MEMBER (TECHNICAL) 

 

gs 


